23

12.55 brs.

STATEMENT RE : TREATY SIGNED
BETWEEN FEDERAL REPUBLIC
OF GERMANY AND USSR,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Sir,
Honourable Members are aware that the
new Chancellor of the Federal Republic of
Germany, Herr Willy Brandt, when assum-
ing office in October 1569 had declared that
one of his principal foreign policy objectives
would be to reach an agreement with the
Soviet Union on the renunciation of force.
Negotiations opened in Moscow in December
1969 and after a number of meetings a draft
treaty was initialled by the Foreign Ministers
of the two countries in Moscow on 7th
August, 1970 and signed by Chairman
Kosygin and Chancellor Willy Brandt in
Moscow on 12th August, 1970,

DR. RAM SUBHAG SINGH (Buxar) :
Sir, the treaty was signed om the 7th and
today is 14th when this announcement is
being made. We have all read it. What is
the good of making this statement ? Then, it
is not on the order paper also,

MR. SPEAKER : The Government has
to discuss and finalise its policy.

SHRI SWARAN SINGH: In this
Treaty, the two Governments bave joinily
pledged to renounce the use of force or
threat of force in their mutual relations as
well as in international relations. Thev have
also agreed to respect the inviolability of all
existing frontiers of the European States.

DR. RAM SUBHAG SINGH : What
have you done ? You have surrendered your
territory.

SHRI SWARAN SINGH : The signing
of this agreement beiween U S S.R. and the
Federal Republic of Germany is a land-
mark in the post-war history of Europe, and
the leaders of the USSR. and of West
Germany deserve our felicitations.

SHRI RANGA  (Srikakulam) : What is
the relevance ?
SHRI SWARAN SINGH : The West

German leadership showed courage and
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vision to bring about mutual undeisianding,
confidence and detente and the Soviet leader-
ship showed wisdom and statesmanship in
wuorking for recon:iliation and mutual good-
will in the ioterest of the wider cause of
international peace and progress and co-
operation among pations,

SHRI KANWAR LAL GUPTA : Sir, 1
want to raisc a point of order,

At we Al qrEs (zigE) - AR

Friaa w2 Tifeq 2 w34 2

DR. RAM SUBHAG SINGH : Itis
wrong. You are taking up now an item
which was signed seven days ago. You are
hiding everything about the Russian maps...
(Imterruption)

SHRI KANWAR LAL GUPTA :1
strongly protest against it. We have nothiog
to do with this treaty.

DR. RAM SUBHAG SINGH : How do
you allow this statement to be made today 7

MR. SPEAKER : He is entitled to make
a statement ... (Jnterruption.)

DR. RAM SUBHAG SINGH: No

announcement is being made about the
cartographic aggression... (Interruptions’,
This has got no  relevance here...
({nterruption.;

SHRI SWARAN SINGH : I am not going
to be guided by you...(dnrerruptions). I have
taken the permission of the Chair to make a
statement... [arerrupiion)

SHRI KANWAR LAL GUPTA : What
be has said  should be  expunged ..
(!nterrupriom). TWFY TG FAT § ? qg
0 &9 99 9T I1 FAr ARIE ! W
& ¥ g@ 2w &1 qur AwgE ¢ ! A AW
naa fafazz g ga fedr o 3w+t
Y F @iy H ggl FArEr a1
AFAFT A &4 ¥ A geit A1 Far 99
& are ® o saaan ?

SHRI RANDHIR SINGH (Rohtak) :

What is it that they ere challenging ..
(Interruption) ? Nothing should be expunged.
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MR. SPEAKER : He is entitled to make
a Statement.

=t waT AF YR AU CATERE HIF
qre< av g |ifay
We have a right to say something. You do
not permit us the right of raising a point of
order, We will not allow him to make this
statement. This is Indian Parliament ; this
is mnot the Russian Parliament...
(Inte rruption)

SHRI HARDAYAL DEVGUN (East
Dejhi) : We will not hear him unless you
all ow the point or order.--(Inrerruption)

SHRI KANWAR LAL GUPTA : Why
should the Foreign Minister say anything in
this House about an agreement reached
between two other countries... [merrnpiicn)?

13.00 brs.

SHRI RANGA : Are you going to allow
a statement on behalf of Germany or Russia
or any other country 7 We are not a paity
to the treaty. In what does our Government
come to be involved in this ? Is it from the
point of view of world peace ? In that case,
we are not the United Nations. On the
other hand, if you were to allow this kind of
statement to be made in this House, it will
make a precedent and then we would have to
take note of every treaty that will be reached
between any two countries in the world, We
would not then be a Parliament of India but
a Parliament of a colony of one country or
other. Before you gave permission to him,
did you know that this treaty was between
two other countries 7 (/nterruptions,)

5 4T AW T WSH WG,
Fqa wer AR ) qifmEA & g fE
Tg I WX wF & HOd gAH § ar?
¥ muar wdedz | g wer Saw fafe-
%z @1 W €9 OiR g@IOE H hIRE
gt &, &9 wadwr Al wE & A o
He g wwar g | #ur gfFar ¥ gElAa
2q & JTqd) CHE & X H g TFIT
wedz a7 gr fox g9 qidzE & A
¥ wede feqr namr O 3@ Ak 7
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a&r fear g 1 gq avg feafwfam
g1 | ag fgrgeat wifaarie 8...

MR. SPEAKER : This is po point of
order.

Y ST TN YA | AT AZITT, TH
arferaréi= & fag gg # 718 Wadd ad
glg@e® @n F AT qieqTHE 4
gaaramd | & fewis & 5w g9
fafaee< yga & #&r 2, 99 ' owaww
T faar a1

SHRI H, N, MUKERJEE (Calcutta-
North East) : Can 1 take it that you are
conducting the proceedings of this House and
not those who are vociferous enough to
interrupt the proceedings in regard to what
the Minister is going to say 7 May I submit
for your consideration and for the considera-
tion of my friends to the right, if they have
any time for consideration, one thing that if
something which relates to the gquestion of
world peace has taken place, is it not the
right of this House to take note of it?
(Interruptions.) The proceedings are being
held up by people who ere indulging in
this kind of a thing everyday. (Jn/erruplions)

MR. SPEAKER : Order, order. You
think you are doing service to democracy.
I do not think you are doing service to
democracy. The Minister can make a state-
ment on all current foreign affairs.

(Inrerruprions)

MR. SPEAKER : I have allowed the
Minister,

SHRI SWARAN SINGH: 1 would

most humbly like to put aeross to the leader
of the Opposition that this has been the
tradttion of our Parlament . (fnrerruprion;)
to 1ake note of important significant events
and 1 cannot surrender our right 10 make a
statement.  We have a right 1o make state-
ments on inierpational alfairs and this right
cannot be surrendered whatever may be the
shouting on the other side. I want to make
it absolutcly «lear that the Government
have got a right to make statements on all
important matters,
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|Shri Swaran Singh)

Shri Devgun is.. criticising that I am not
making a statement on West Asia. 1 would
like to say that | will be making a statement
even on West Asia, (/mterruptions) ] am
not going to be cowed down by this shout-
ing. Iam not going to sit down merely
because there are people...(/nierruptions

MR. SPEAKER : Hon. Members, it
will be my very unpicasant duty...

SHRI K. LAKKAPPA (Tumkur) : Mr.
Speaker, Sir, ...

MR. SPEAKER :
ruptiong.
this.
down.

You are also inter-
1 have shown great patience in

1 cannot tolerate it now. Kindly sit
(Interruptions)

SHRI HEM BARUA (Mangaldai) : Sir,
the Minister has a right to ecnunciate the
reactions of the Government to international
problems.

SHRI S, KUNDU (Balasore) ; We want
to know the reactions of the Government to
important happenings in the world,

MR. SPEAKER : Have | the permission
of the House ? I have to inform the Housc
that Shri Ram Krishan Gupta, Shri
Hardayal Devgun and others are continuous-
ly interrupting the House. I am very sorry
that I will have to ask them to withdraw,
(Interruptions) You are continuously imer-
rupting the proceedings of the House.

The Minister can make a statement any
time and it is in the tradition of this House
that he inform the House of current foreign
affairs, and when you were on this side as
Minister of Farliamentary Affairs, it was
done.

DR. RAM SUBHAG SINGH : Itis not
the tradition of the House, Sir. You are
misinterpreting. ..

MR. SPEAKER : No, Sir, 1 am very
SOrTy.

DR. RAM SUBHAG SINGH : Let me
be permitted to say that since 19501 am
here .n this House and at no time anything
concerning other countries with which India
is not vitally concerned is iaised without
being rut on the agenda. You put it on
the agenda. 1 have no objection.
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MR, SPEAKER : The Speaker can allow
it any time.

SHRI SWARAN SINGH : I would only
appeal to my friends opposite. Even if
they feel strongly on an issue, thisv is not
a matter in which any departure is made.
Government have been making statements
and this is the right and duty of the Govern-
ment to make that statement. (Interruption)
Having said that, 1 have to complete this
statement.

The West German leadership showed
courage and vision to bring about mututal
understanding, coofidence and detente and
the Soviet leadership showed wisdom
and statesmanship in working fur reconcilia-
tion and mutual goodwill in the interest of
the wider cause of international peace and
progress and co-operation among nations.

India warmly welcomes this development
as a positive step towards peace and security
in Europe and hopes this treaty would bea
precursor of many bilateral and multi-
lateral agreements leading to all round co-
operation in the cause of psace and progress
not only among the countries of Europe but
also in other regions of the world.

India has always believed that there
should be no use of force or threat of use
of force in international relations aod that
international diffcrences and disputes should
be scttled by peaceful means, We have
always advocaled and adhered to the
principle that there should be peaceful
cooperation between nations irrespective of
their social systems or ideologies, but based
on the principles of non-interference in each
other's internal affairs and respect for each
other's  independence, sovereignty and
territorial integrity. It is, therefore, a
mutter ol particular gratification for us that
the Treaty which has been signed between
the Soviet Union and the Federal Republic
of Germany strengthens the policy laid down
by late Prime Minister Jawaharlal Nehru
and which we have tried to follow firmly in
our international relations.

It is our fervent hope that the countries
of Furope will, from now on, be able to
divert their talents, resources and energies to
the work of peace and construction not only
i the interest of Europe but also in the
service of humanity at large.

SHRI HARDAYAL DEVGUN : The
whole statement should be expuoged...



221 W. Bengal
SHRI RAM KISHAN GUPTA (Hissar) :
It is anti-national ; the whole thing should
be expunged. (fmrerruptions)

DR. RAM SUBHAG SINGH : You
tell us about India's territorial integrity and
sovercignty will you do it ?

SHRI SWARAN SINGH : I have never
hesitated to take the House into confidence
on those issues and ! will certainly do it
whenever required.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA

CHARAN SHUKLA)Y : Sir, 1 beg to...
(Interruptions )

MR. SPEAKER : You mav do it afier
lunch, May T request hon. Members to

note that when we adjourn for lunch we
adjourn for one hour ? Even if the Chair
does not say it specifically, when we adjourn
for lunch, we meet after one hour and there
need not be any doubt as to when we
reassemble. At the monent, the House
stands adjourned, We reassemble after
lunch at quarter past two of the clock.

13.14 hrs.

The Lok Sabha adjourned for Lunch tilt
fifteen minutes past Fourtecn of the Clock.

The Lok Sabha re-asscmbled after Lunch
ar eightecn minutes past Fourteen of the
Ciock.

[Mr. Deputy-Spcaker in the Chair)
WEST BENGAL BUDGET, 1970.71

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : I beg to present a
revised statement of estimated receipts aod
expenditure of the State of West Bengal for
the year 1970-71.

Sir, the House is aware that the 1970-71
Budget for West Beogal, which came under
the President’s Rule from 1/th March, 1970,
was presented in the last session. Pending
detailed consideration of the Budget by the
House, a ‘Vote on Account® for four months
was obtained to carry on the State's
administration. A President's Order was
issued last month authorising expenditure
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out of the State’s Consolidated Fund for
the month of August, 1970, under Article
357 of the Constitution, pending the sanction
of such expenditure by Parliament. A copy

of the Order is being circulated along with
the Budget papers.

The Stale's Budget presented in March
was the same as was presented earlier to the
State Legislature as it was not possible to
make any modifications in the short time
available. The Honourable Members would
recall that the Budget presented in March

showed an overall uncovered deficit of
Rs. 15.51 crores. In the statement on the
Budget on 26th March, 1970, it was

indicated that the State’s budgetary position
would be reviewed, if necessary This has
now been done and certain  changes,
considered essential, have been made. A
revised Annul Financial Statement is now
being 1aid before Parlisment. A  brief
summary of the main changes is being
circulated. The changes have been further
explained in detail in the Supplement which
is also being circulated along with the
Budget papers.

The revised Budget, after taking into
avcount the dues payable to the Centre and
other changes, now reveals an overall deficit
of Rs. 11.08 crores as against the earlier
deficit of Rs. 15,51 crores.

Briefly, the position is that the reveoue
receipts in the current year now stand at
Rs. 290.81 crores and the ecxpenditure met
from revenue at Rs. 311,16 crores. In the
expenditure estimates the ad hoc provision
of Rs. 9 crores for revision of pay-scales of
Government and non-Government employees
has been retained, pendiog a final decision
in this regard.

Net receipts under Permanent Debt
including markei borrowings aie now placed
at Rs. 7.63 crores whereas loans from the
Central Government are estimated to amount
to Rs. 82.82 crores. Recovery of loans by
the State Government would be Rs. 9.10
crores and other heads account for a net
receipt of Rs. 9.76 ciores. Expenditurc on
Capital Account is pow estimated at
Rs. 29.67 crores, Repayment of loans to
the Central Government s placed at
Rs. 43.45 crores while advances by the
State Government are estimated at Rs, 26.92
crores,



